
CNTRIL ALMINISTRATIVE,  TRIBUNAL 

CALCUTTA BCH 

O.. 325 of 1996 

Present: Hon'ble Mr.Justice A.LChatter.jee,Vice-Chai 

Hon'ble Dr. B.C.Sarrna, idministrative Member. 

ACHHIREiN IBI,W/o.Late Sabur Ali Khan,resiing 

at Vjll.&PO:Nazra,Dist,South 24-Pgs. 

RjjIQUAL ISLAM KHAN,S/O. Late Sabur ili Khan 

residing at Vill.& PO. Nazra,Dist. South 24-Pbs. 

AN0,69 ALl KHAN,S/o. Ldte Sabur Mi Khan, 

ROHiN ALl KHi-N,S/o.Late Sabur Ali Khan. 

.Petitioners. 

-Ve r su S - 

Union of India,Service through the Chairmari Ri1way 

BoardRai1 Bhawan,New Delhi. 

General Manager,E.Rly.,Fuirlie Pldce,Cal1 

Chief Personnel Officer,E.Rly.,Fdjrlje Plaeg Ca1-1. 

Divl.Rly.Manager,E.Rly. ,Sealdah Dvn,Sealdah. 

Sr,Dvl.Personnel Officer,E,Rly.,Sealdah0  

...Respondents. 

For the. ptitioners : Mr.G.Choudhury,counsell 

For the respondents: Mr. LK.Arora,counsel. 

Heard on: 19.8.97. 

Ordered on: 19.8,97. 

K. Ohattje 

The husband of the petitioner no.1 and £athr of 

the remaining petitioners, Sabur Ali Khan, 	rking 

as Point Man under E.Rly ,Sealdah Division, 	retired 

on 31st January,1994 and died on 28.10.94. The instant 
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application has been filed claiming revision of penion 

of Sabur All (han and also for some other conseqentia1 

benefits , such as, leave salary, difference of graLuity, 

commuted value of pension e tc. It is on the record that 

the petitioner no.1 , the widow of the deceased employee, 

had made representations at least on two occasions, which 

do not appear to have been disposed of till this day. 

Mr. Arora,ld.counsel appearing on behalf of th 

respondents,- 	no reply has been filed on behalf 

of the despondents despite repeated opportunities. 

In the circumstances, hearing the ld.counsel for both 

the parties and on perusal of the application togeer with 

annexres, we dispose it of by giving a direction 4pon the 
Ju 

respondents, in particularfrjthe respondent no.3 heein,to - 

treat the application as a representation for the reliefs 

claimed therein and dispose of the same by passinga speaking 

order within 8 weeks from the date of communication,  of the - 

order. Order passed on such representation, shall Ilso beg' 

cortnunicated to the petitioner within 1 week therefter. 

No order as to costs. 

9B?,C,Sarma 
Member(A) 

Chatte rj e ) 
Vice -ChairmanL 


